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FORM NO. 4 

See Rule 42 

n The Central Administrative Tribunal 
GUWA HAU BE NCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	 OF M.)Q(0 

A Ph, ant(s) 

R  R: spondent(s) 

Advocate for A~plicant(s) 

A~'vocate for Respondent(s) 

ij 	
the Registry 	Date N11' a,  e,  S of 

2509.01 

tbrm 
~ion A, 

(.- ~ d vide 
C F. S  

o :d y i d e mb 
TPO Bi Ili) oil 3 9 01911 

3 * 10 * 01 

Dy. Regimer 

- M1  -#64 A&Yecl, 
-c'41or 0 

1h , 	Ao*? 

amvav) 

Order of the Tribunal 

None is present for the applicant *  
~i st on 3/10/01 for admission. 

M emb er 

Present : Hontble Mr.U.NoChowdhury, 
Vice-Chairman, 

The applican4 in this applicaAtion, 
has aiksailed the legitimacy of the action= 

of the respondents in allotment of the 

quarter. T he applicant, i-n-6-his prq4e 

has contended that the respondents are 

not adhering to the principles of fair 

allotment of quarter on the basis of 

accepted norms 9  mainly p  seniority, basic 
pay etto  

I have heard Mr*9#C*Pathak p  learned 
~ AddiXoGoS4 for the respondents *  Mr,,Pathm 

Contd,, 



J , 

1k 

Notes of the Registry 

A  

Date 	 OrdeT of  the  Tribunal 

contdo.' 

3*10*01 has submitted-  that there are set of guide-

lines in allotment of the quarter so that 
allotmdnts are made Justly and fairly *  

There is no dispute that in the matte) 

of, allotment of quarter the authorities 

are required to act in a just and fair 
manner by assiduously adhering tto the gui.. 
lines. The matter ma" be' taken care sof by 
the respond ant - Di rector, Doordarshan itself, 

In theo""circumstances, the applicant 
i 

- 
s directechto submit a reppesentation 
before the Directo'r t - Doorda~rshan within 
two weeks from the ~ ,rebeipt o . f the order of 
this Tribunal narrating all thwhis grie. 
vances. If such representation -i" mate by 
the applicant, the respondents shall take 

f ' 11 * 	the grievances care of the aitSitilaon§5189pass a reasoned 
1prIder within two, months from the' dare of 

receipt of the rbpresentation as per law *  
if the applicant is still agArieved, he 

-, may approach, 
I 
 this 

, 
Tribunal for redressal 

of his grievances. 
Subj ect to theotzservations made 

abov'-e,, the application is disposed of 
There shall,,,-. however.be  no ofter as to 
costs*  

V i c e-Cha i rmia n 
bb 

J,  L 
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3 2,  t 	*7  ! c , ro irn t  
O*Ao 

au0j"haff pr ,~cb. . 

IN THE MATTER OF 
SK. OBEROI 
PROGRAMME EXECUTIVE 
DOORDARSHAN 
ITANAGAR 

APPLICANT 

Vj. s 

DIRECTOR 9  . 
DOORDARS HAN 9  
ITANAGAR *  
ARUNACHRL'PRADESH 

RESPONDENT 

54 * NO * 	 INDEX 

1~ 	 APPLICATION UIS 19 OF 
THE AT ACT 1985 
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APPLICANT :—FjJj76) 
DOUBLE M,A. g  LLB 





i 16 	
DETAILS OF APPLICATION UNDER SEC s  19 OF ADMINISTRATIVE 

TRIBUNAL ACT : 1985 

PARTICULARS OF TW ORDERS AGAINST WHIC'H THE 
APPLICATION IS MADE 

That the application is against the 
Arbitrary l, illegal and discriminatory action tf the 
respondent against the Quarter allotment made to the 

applicant vide their ofter No #DDKJITAJ35(4)J. 2OO1s*G 

dated 5th Sept*2001, 

ANNEXURE"A*-I 

Ze 	Jurisdiction of the Tribunal 

The applicaht declares that the subject 
matter of the order against which he wants redressal 

is withib the jurisdiction of the Tribunal* 

30, 	Limitation 

The applicant further declares that the 
application is within the limitation period prescribed 

in Section 21 of the Administrative Tribunal Act.1985" 

4 	 FACTS OF THE CASE 

The facts of the case are given as under 

That the applicant joined Doordarshan g  Itanagar 
as Programme Executiv8 on transfer from Delhi #  Doordarshan 
on 41912001 

4  A) 4 	That.#  Seniority & Basic Pay of the official 
determines the type of Quarter alloted to him #;' 

4;02) 	Thatp the applicant has been alloted a type"II 
quarter while entitled for typeo*IV special as the basic 
pay of the applicant is Rs * 10* 500/*. 

4' 3) 	That*  She' Kamlendra Sarbhai who is working 
as ASE at DDK#  Itanagar who is drawing basic pay of 
Rs*:9,t 95O/— which is lees than the applicant,, has been 
alloted type4*IV accomodation at Doordarshan Colony, 

while the applicant has been ignored - while drawing 

higher basic pays which is the criteria of allotment 

Govt o  quarter * 	 Ei 
19 -w 

444) 	That in the circumstances *  the applicant 

064 

t, 
11 

0 



has no other choice left but approach the' Hon'O ble 
	ey 

Tribunal, 

54 	 GROUNDS FOR RELIEF 

Because as Sh, Kamlendra Sarbhal 
has been allated type—IV quarter in the colony 
though drawing less than the applicant, who has 
only been alloted type—II accomodation *,  

Because as per the Rule : 
Eligibility t As per basic pay 

Priority date : The date from 
which the Govt o,  servant is continuosly in service. 

Because the colourable ex cercise of 
power #  discrimination is well established f~ 

6o 	DETAILS OF THE REMEDIES EXHAUSTED 

That applicant declares that he has availed 
of all the remedies avai4able to him under the relevant 

i service rules iveo applied on the prescribed application 
form for typeo.*IV Special quarter, though alloted only 
type—IIS 

Ti 	Matters not previously filed or pending 
bef are any court of Law : 

The applicant further declares that he has 
not previously filed or Aending before any court of Law# 

J RELIEF  SOUGHT 

In view of the facts mentfoned in pars 4 & S 
above, the applicant prays for the following relief 

That the applicabion may be admitted 

with cost* 

The respondent be directed to allot me 

atleast type.*IV accomadation which is available in 
Ooordarshen Colony 

TT 

?b  

I , 

4 



iii) That the H6n'*ble Tribunal may issue such 
other appropriate order or orders directions or direction 

as deemed fit an d proper by this ~bn*ble Tribunal to 

need the ends of justice* 

9.~ 	Iterim relief if any prayed for 	NIL 

1 0 	Date of Waring by post 	Case may be decided on 

merits in absentia* 

11 * 	Particulars of the postal order in respect of 

the application fee 

A postal Order.No# 7G 385684 dated 18 #9 942001 

of Rsw5O/.- issued from the Itanagar Post Office is annexed 

hersto q~;  

1U 	List of Enclosures 

Place : Itanagar* 

Dated i 11111b 
11 	if 

As per Index, 

T Applicant, 
i  1 	0  10 Double M,A., LLB*  I 

qVkA 

Ile, I 



VERIFICATION 

.0  

I #  Surinder.Kumar Oberoi, SIG Shri J.L. 

Oberoi, RIO C—II17 #  Obardershan Colony #  Itanagar -

aged around 49 years, working as Programme Executive 

in the Doordarshan Kendra *  Itanagar,,. do 6ereby verify 

the Colfttents of the pars I to 4. 6 9  7 t  8 to 12 to 

be true and correct to my persoul knowledge and 

pars 5 true based an the legal advice and that I 

have not suppressed only material fact. 

DATED 

APPLICANT, 
LOUBLE M.A., LLB. 

Ul 	cul ive 
DWADA114tl'AN KENUX,* 11 7 01 

CrAM"All ,  

i 

f2 



Aaw) 

PRASAR 9HARATI 
BROADCASTING CORPORATION OF INDIA 

DOORDARSHAN KENDRA::ITANAGAR 

NO,ODKjITAj35(4)j2OO1-Gj2747 	 DATEb 9 ITANAGAR 
M  StH  SEPT,2001. 

0  R  0 E R 

With immediate effect the following staff 
member(s) have been allotted DDK 9 Staff quarter as shown 
against the name. 

SL.N0 0— 	NAME—AND—DESIGNATION— 	.9UARTER ALLOTTED- 
1 ~i 	Th,*Shyamaunder Singh, A.O., 	 C"VII11 
2 	Sri S # K. Oberoi #  PEX 	 C—II17 

3# i 	Sri R *A* Choudhury, SEA 	 C40VIj 3 
4.o 	Sri Indrajest q  Sro Tech. 	 C—IV18 

The allottees should occupy the quarter immediately 
and submit occupation report to the office within 7(Seven) 
days of receipt of this office order* 

The allottee should maintain the quarters and the 
premises in a clean and tidy condition to the satisfaction 
of the Controlling Authority and shall cl 

- 
ear the electricity 

and water char§es etc *  from time to time *,  

Sd/-- 

(TH. SHYAMSUNDAR SINGH) #  
ADMINISTRATIVE OFFICER 9  

FOR DIRECTOR 4  

Copy to :-~- 

1 -,,~ 	The above officials. 

41 	Accounts Section .* Bill clerk(in duplicate). 

ck 
~A 
	 FOR DIRECTOR* 

000- ROAkSHAN KEN11'164 
ITANAGAIR 


